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TUESDAY THE TWENTY SECOND DAY OF NOVEMBER ,1994

MR. JUSTICE P.K, SHYAMSUNDAR VICE CHAIRMAN

ME. T.U. RAMANAN MEMBER (A ) f

: Shri K, Rzjashekhar,

R aged about 28 years,

| o Technical Assistant!B?,

‘ Staff No,3029, _

InGian Space Research Organisaticn,

(ISR0), Satellite Centre,

Rirport Road, '

Bangalore - 17 " Applicant

( By Advocate Shri M.A.Reddy)

vV,

1. Controller, L - i
Appointing & Disciplinary Authority, I
ISRO Satellite Centre, :
Airport Road,. :

Vimanapura Post,
Bangalore - 17

2, The Director,
Cepartment of Sccial Welfare,
M.5. Buildings, Sth Flgor, .
I ' Dr, Ambedkar Road, ‘
: Bangalcre = 1 Respondents
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Heafd learned counsel for the applicant .
and the learned Standing Counsel appearing on -
ehalf of the respondents uho submits that the
pelicant has 2 right of appeal from the order
f theADisciplinary Authority and the applicant
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Bangalore Bench
Bangalore
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having not yet:exhausted the remedy of statutofy
appeal therefore this application shoﬁld be
treated es preﬁathre and dismissed a2s such,

Shri Ashuathaparayana Reddy, learned counsel for
the applicant does not deny thet his client hasg
not preferred an appeal but says that the order
imposing punishment is afflicted by disobedience

to principle of natural justice and, th-refore,
non-exhaustion of the statutory remedy will not
stand in the way of hearing of this case. The
non-cbservance, ue are told, is non-furﬁishing of

a copy of the report made before imposing,punishment
of removal from service, Ue find from the records
some material indicating the service of the enquiry
officer's reoort on the applicant and subsequently

it appears he had been reminded abcut the same,

Be that as it may, wve think it wculd be in the

interest of the applicant himself to avail the
remedy of statutory appeal and thereafter, if

necessary, ccme,back tc us, We are tcld tﬁat

remedy of appeal is barred by time but tcklng into

onsideraticn the fact that the instant applicaticn
been pending before us for quite scmetime, it
‘5, apprepriate for the Appellate Authority to

htertain the appeal even if it is delayed prov1ded I

9*;,/‘ the appllcant uere to file such an appeal ulthln :* “=v

30 days from the date of this cerder, This

apolicaticn stands disposed of 'finally as aforesaid
; { T
with no order as to tosts, , I
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